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2 | Date of incorporation of Comorate Debtor 1081032016
3 [Authos mder wmamme Debtor Is | Registrar of Companies ~ Bangalore
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3] r«&mwm w%mmméetd Sumana Rao
Interim Resolution Professional acting as  |1BBYIPA-0D2/IP-NO0059/2017-18/10111
interim resolution professional

9 [Address and e-mail of Interim Resolution | No 56, 4th Cross, 2nd Sector, Nobo Naga
Professional, as registered with the Board | BannerghattaRoad, Bengaluru ~ 560076

e-mail- (sraosumana(@gmail.com
Tﬁ‘mswmambmeah TN 56, 4th Cross, 2nd Secior, Nobo Nagat
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Professional , e-mail-sumanarao@sracassodates. com
11{Last date for submission of daims 17/102019
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[T3{Name of Insoivency Professional idertiied 1 Nt applicable v/'
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14{{3) Relevant Forms and Not appiicable IBBI/IPA-002/1P-N00059/2018-12/10111
() Details of authorized representatives are Insolvency Professjonal
availabie at

Notice is heteby given that the National Company Law Tribunal, Bengaluru Bench has
ordered the commencement of a corporate insolvency resolution process of Time &
Space Lifestyle LLP, on 9th September 2019
The creditors of Time & Space Lifestyle LLP are hereby called upon to submit their
claims with proof on or hefore 17/10/2019, to the interim resolution professional at
the address mentioned against entry No. 10
The financial creditors shall submit their claims with proof by electronic means only
All other creditors may submit the claims with proof in person, by post or by electronic
means.
Submission of false or misleading proofs of claim shall attract penalties.

Sumana Rao
Date: 04/10/2019 Interim Resolution Professional
Place: Bangalore IBBYIPA-002/IP-NOC059/2017-18/10111




